IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~ JAIPUR BENCH

Jaipur, this the 9t day of November, 2010 A

~ ORIGINAL APPLICATION NO. 410/2008
CORAM'

HON'BLE MR. ML CHAUHAN; JUDICIAL MEMBER
HON'BLE MR. ANIL KUMAR, ADMINISTRATIVE MEMBER

1. Tejveer Slngh §/o Shri Ram Sahm r/o Q.No.531-A, New Rculwoy
- Colony Kota

2. J.P.Sharma r/o Shri Roshan Lol Sharmo resident of C/o CTl Offlce
Bharatpur.

3. Narayan Singh s/o Shri Dhcm Smgh reSIden’r of C/o Divisional
Chief Ticket Inspector Office, Kota.

4. .. R.C.Dixit resident of c/o D|v15|onol Chief Tlcke’r Inspec’ror Office,

Kota.

5. Vinod Kumar Jha s/o Shn Shaym Dev Jha, resident of c/o
Divisional Chief Ticket Inspector Office, Kota.

........ Applicants .
(By Advocate: Mr. P.V.Calla)
VERSUS

1. Union of India through General Manager, Western 'Cenfrol Railway,
Railway Colony, Jabalpur. '

2. -Divisional Railway Monoger, Western Central Railway, Near Railway

Station, Kota.

.............. Respondents

By Advocate: Shri Tej Prakash Sharma)

ORDER (ORAL)

~The opp[ic;dn’rs have filed this OA thereby prdying for the following
reliefs:-

) ‘That this Hon'ble. Tnbunol may be pleosed to allow the
opphco’non under sec’non 25 of Administrative Tribunal Ac’r
1985 '

-



ii) That this Hon'ble Tribunal may be further pleased to direct the -
respondents to adjust’ the applicants/petitioners to the
seniority of the petitioner as per order passed by the Hon'ble
Delhi High Court on dated 19.8.2002.

iii) That this Hon'ble Tribunal may be further pleased to direct the
respondents to hold the-selection in accordance the order

-dated 19.8.2002 passed: by the Hon'ble High Court of.Delhi

on the subject and form a separate panels for each year in
which the vacancies hdd occurred as per directions of the:
Hon'ble Court. '

iv) © Any other. order or d|rec’rron which may be considered just
and proper in the facts and circumstances of the case be
passed in favour of the applicant.

:v.) - Cost of the OA may klndly be awarded to the oppllcon’r

2. Bri_eﬂy stated, fdc’rs of ’rhe c"dse are rho'r the applicants while
working as Senior Ticket 'Co\llec’ror Qrdde Rs. 1200;2040 were eligible for
.prom'orion to the p'os’r of’Hedd Tioke’r Co'llec’ror (HTC)/Head Trdvelling
Ticket Examiner (HTTE) grdde .Rs. 1400-2300.:1t is cdse of the dpplic_:dn’rs that
’rhey were sought to be reverted from HTC/HTTE grade Rs. 1400-2300 to the -
' grdde of Rs. 1200 2040 conftrary To rule vide order dated 4.9. ]9% and
. 13.9. 1996 It is further case of ’rhe opplrcon’rs ’rho’r Wrr’r’ren exomlnd’rlon was
held‘»for selection to the post of HTTC in the year 1995 by clubbing the
voconcies for the years 1993 ’ro _]995! dnd. subsequently respondents vide
‘ order'\do’red 4.9.1996 declared the odnel of 42 candidates. The panel so
prepared by the respondents vide order dated 4.9.96 was subject matter
-of dispU’re rn OA No.ZOéS/%. The said OA was allowed and the impugned
order was .QQOShed by holding ’rr:rd’r it was not permissible for the
r‘esponden’rs ’ro club the vacanciés e;specidlly when the respondents have
failed to carry ou’r ’rhe selection for a pdr’riculor year. The judgment

' rendered by ’rhe Tribunal was further upheld by the Delhi High Cour’r in

'CWP No. 5617/97 N.G.L.Goswadmi and ors. Vs Unron of India and ors. vide -

order do’red 19.8.2002. At ’rhis s’rdge, it will be usefu_l to quota para-10 of

the judgmen’r'whi'ch thus reads;-



“10. This writ peﬁ‘rion is accordingly allowed. As a
consequence the impugned judgment of the Tribunal as well
as preparation of single panel made on 4.9.1996 is quashed.
The respondents are directed to earmark yearwise vacancies
and hold the selection against those vacancies. Since much
time has elapsed, the respondents may complete the
process withinm a period of four months from the date of
receipt of copy of this judgment. Till that ’nme the two
peh’rloners shall not be rever’red "
3. ltisthe benefi‘r of this judgmen’r Which ’rhe?opbliédn’rs are claiming in
this OA It may be stated that ecjrlier the dpblicom‘s have filed OA
No0.2060/2004 and OA No.]]5/2005-befdre the Principal -Ben'ch 'cmd the
Principql Bench vic_:!e separate order dated 6.9.2005 disposed of these OAs
~on the ground of “ferri’rorical'jUrisdiéTion and liberty was given to the
opplicon’rs to file OA before the Gbproprio’fé bench. Accordingly, the
Gpphcom‘s have filed this OA before ’rhls Tribunall.

4, The responden’rs have filed reply The facts as s’ron‘ed obove hove
not. been disputed. In the reply, ’rhe respondents have inter alia stated
that the direcﬁon given by the Hon'ble High Court is onl'y for those who
were parties in the earlier writ pe_’ri’ribh_ No.5617/97 besides the question of -
limitation.

5. We have heard the I'edmed counsel for the parties and gone
through the material placed on re.c'ord. As can be seen from Para-10 of
the judgment, relevant portion of whlilch has been re_produ,ced above, the
Hon'ble High Court has specifically ﬁuoshed ‘rhejpdnel made _on"4.9.96.
The Hon'ble High Court further direcf’red the -reéponden’rs to earmark the
year-wise vacancies and hold the selection against those vacancies.
ThUs,- the contention of ~fhe respondents that direction was for
opp_lic':on’rs/resppnden’rs in the ’oforesai.d writ  petition cor_mof be
" accepted. 'Admi’r’redly, the panel dated 4.9.1996 was ‘quashed. Thus, it

- WQS iﬁcumbén’r upon the r'esponderﬂs to carry out frésh selection as per



4
the earmark year-wise voconcieé. Thué, we are of the view that the ' -
applicants hq\}e-made out a case for grant of reliéf.

é. Accordingly, the responden’rs are directed to extend the benefit
‘of;frhé‘ aforesaid ‘judgmen’fs to the: oppliccn’rs- within @ pe_riod of two

months from the date of re'ceip"r of a copy of this order.

7. | With these obs'ervoﬁ_oné, the OAis dfsposed of with no order as to
costs.
8. In view of disposal of the 'OA,: no _(_)rder"ls required to be passed in

rdingly.

MA 'Nc_)s. 285/200 c_jhd 286/2006, which stand disposed of ac

_ [,\,,;;bxu&w"’}"“ | . ) -
(ANILKUMAR] S - IM.LCHAIHAN)

Admv. Member L : Judl. Member

R/



